IN THE COURT OF Sh. FAHAD UDDIN
SENIOR CIVIL JUDGE-CUM- RENT CONTROLLER:
SOUTH EAST DISTRICT, SAKET COURTS COMPLEX, NEW DELHI

In  partial

modification

LINK ROSTER

o of

22361-22373/SCY/SED/Saket/N.D./2016
8542-8552/SCI/SED/Saket/ND/2016 dated 21.07.2016 which were issued pursuant to the
circular No. 3065-3075/Judl./F.43/Cir./SE/Saket/2016 dated, 25.02.2016 issued from the
office of the Ld. District & Scssions Judge, South East, Saket Courts Complex, New Delhi,
the following arrangements of Link Presiding Officers of the Courts having Civil
Jurisdiction (South East District) are made with immediate effect only for the purpose of
urgent proceedings in civil suits relating to permanent and mandatory injunction and civil

this

link
dated

roster/office

30.08.2016

)

order no.

and

suits under Order XXXV CPC.

'Sr. {Name of the Judicial |Room N—c; Link TName Aof the Room No.
No |Officer Judicial Officer
1_ —81_1 -Ife;hadUddm 02 — éh— ;\jcet Narayan 02,31001{-1,
Ld. SCI/RC Ld. JSCC/ASCI] New Building
pmep ) Ms. Tarunpreetw 203
_ - _ . Kaur Ld. ACJ )
2. |Sh. Ajeet Narayan, 02, Block-I, —p Ms. Tarunpreet 203
Ld. JSCC/ASCIJ New Building Kaur, Ld. ACJ
l—p - | Sh. Yashu Khurana, {608
1.d. CJ-01 ]
;3. :Ms. Tarunpreet Kaur, [203 p—— Sh. Ajeet Narayan, | 02, Bloc.:k-_l,
Ld. ACJ Ld. JSCC/ASCI New Building
fro—— Sh.Udbhav Xr. Jain, | 8, 2" floor,
Ld. CJ-02 New Block-I
4 Sh. Yashu Khurana, {608 Ms. Tarunpreet - (203
L.d. CJ-01 , F— Kaur, Ld. ACJ
| e
— | Sh. Udbhav Kumar | 8,2 floor,
. |Jain,Ld. CJ-02 New Block-1
R . g o
5 1Sh. Udbhav Kumar 8, 2™ floor, New Sh. Yashu Khurana, 608
Jain,I.d. CJ-02 Block-I Ld. C}-01 ;
o ) — & |Sh. Fahad Uddin 2
I.d. SCI/RC
- S i




L4

EI?.TNEIISrﬁw_EdiciaT'EoE'No.  Link  "Name ofthe ~ [Room No, |
{No ’Ofﬁcer _‘ | Judicial Officer

Aur e A 1 = f___ —-«f—xw m—— e mmwmwe m ‘f_ B ’
6 |Ms. Isha Thakur, | 1@ foor, | ISk Udbiay Kumar | 8, 2% floor, |

| I.d. CJ-03 - I}_I_e_wBlnck-I) - ~llain?Ld. CJ-02 New Block-I
’ | If———a:- [Sh. Yashu Khurana, 608 ’
I L S I
Notes:-

1.

In the absence or non availability or being on leave or otherwise busy with the
Administrative work and a party appears in the court of undersigned for urgent relicf
in civil suits relating to permanent and mandatory injunction and defendant for
entering his/her appearance in suit under order XXXVII CPC, the Reader of ihe
court of undersigned shall put up the same before Sh, Ajeet Narayan, Ld.
JSCC/ASCT (South East) and in his absence, the same shal] be put up before Ms.
Tarunpreet Kaur, Ld. ACJ (South East). In casc, Ms. Tarunpreet Kaur, I.d, ACJ
(South East) happens to be on Icave or not availablc then the same shall be put up
before Sh. Yashu Khurana, 1.d. CJ-01 (South East) for such purposc only.

. In the absence or non availability or being on lcave and 2 party appears in the court

of Sh. Ajeet Narayan, Ld. JSCC/ASCY (South East) for urgent relief in civil suits
relating to permanent and mandatory injunction and defendant for entering his/her

-appearance in suit under order XXXVII CPC, the Reader of his court shall put up the

same before Ms. Tarunpreet Kaur, Ld, ACJ (South East) and in her absence, the same
shall be put up before Sh. Yashu Khurana, Ld. CJ-01, (South East) [or such purposc
only.

. In the absence or non availability or being on leave and 2 party appears in the court

of Ms. Tarunpreet Kaur, Ld. ACJ (South East) for urgent relicf in civil suits relating
to permanent and mandatory injunction and defendant for entering his/her
appearance in suit under order XXX VII CPC, the Reader of her court shall put up

In the absence or non availability or being on leave and g party appears in the court
of Sh. Yashu Khurana, Ld. CJ-01 (South East) for urgent relicl in civil suits relating
to permanent and mandatory injunction and defendant for entering his/her
appearance in suit under order XXX VII CPC, the Reader of his court shall put up the
same before Ms. Tarunpreet Kaur, Ld. ACJ (South East) and in her absence, the same
shall be put up before Sh. Udbhay Kumar Jain, Ld. CJ-02 (South East) for such
purpose only.




relating to Permanent and mandatory injunction and defendant for entering his/her
appearance in syjt under order XXXV1I CPC, the Reader of her court shall put up
the same before Sh. Yashy Khurana, L4, CJ-01 (South East) and in pjs absence, the

My
ddin 1"7\5\
Senior Civil Jud / Rent controller (SE)

omplex, New Delhi

No. /SCY/SED/Saket/N.D/2026 Dated: !‘_1' jl&fa
Copy forwarded for informatiop and necessary action to:-

1. 'I‘hc Ld. District & Sessions J udge (South East) Saket Courts, New Delhi.

Saket Courts, New Delhi.
3. The P.S./Readey to Ld. District & Sessions Judge (South East), Saket Courts, New

Delhj
\i)Flic/l\;Vebsite Coimmittee, English/Hindi, Tis Hazari Cougts, Delhi to notify the same
on the website of Saket Cours, '
5. PS/Reader 1o Senior Civi) Judge/Rent Controller, South Fast, Saket courts, New

6." The PRO/APRO, South East, Saker Courts, New Delhij.
7. Office file.
. (Fah
Senior Civi] J udge//Rdrt controller (SE)
Saket Coug\s_ C
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